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[®T. §. RW/NH-37014/1/2016-NHDP-IV A/3D2]
g rHiET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 8th April, 2026

S.0. 1797(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways number S.O. 5262 (E), dated 18™ November 2025 published in the Gazette of India, Extraordinary,
Part II, section 3, Sub-section (ii) issued under sub-section (1) of section 3 (A) of the National Highways Act, 1956
(48 of 1956) (hereinafter referred to as the said Act ), the Central Government declared its intention to acquire the land
specified in the Schedule annexed to the said notification for Land acquisition for improvement of curves and toll
plaza for 4-lanning of canacona bypass end (Km.602.900) to Pollem/Karnataka border (km.610.900) section of
NH-66 in the state of Goa (Missing Pockets).

And whereas the substance of the said notification has been published in “Goan Varta and Bhanagar
Bhuin” dated 22/11/2025 and “The Herald” dated 23/11/2025 under sub-section (3) of section 3 (A) of the said
Act:

And whereas, no objections have been received and the same have been considered by the competent
authority:

And whereas, in pursuance of sub-section (1) of section 3 (D) of the said Act, the competent authority has
submitted its report to the Central Government;

Now therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3 (D) of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3 (D) of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.
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HILT T TSIA . AHTYTL

SCHEDULE

Brief Description of the Land acquisition for improvement of curves and toll plaza for 4-lanning of
canacona bypass end (Km.602.900)to pollem/karnataka border (km.610.900) section of NH-66 in the state of
Goa.(Missing Pockets)

State: GOA

||District: SOUTH GOA

SI. No.

Survey/Plot Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

[ 1

|Taluk: Canacona

|Village: Loliem

1

279/1 (Part)

Private

Orchard zone

0.3739

O: 1) Babu Nanu
Sudhir 2) Budho
Vithal Sudhir 3)
Suryaji Ram Chandra
Sudhir 4) Kanso Gopal
Sudhir 5) Devu Babu
Sudhir 6) Yesso
Narayan Sudhir 7)
Putu Narayan Sudhir
OR: House owned by
1) Kanso Gopal Sudhir
2) Tulsi Majalikar 3)
Kalyan Naik Sudhir 4)
Yesso Narayan Sudhir
5) Vitho Bandekar 6)
Babu Nanu Sudhir
279/1(Part)

301/1-A(Part)

Private

Settlement zone

0.0013

O: 1) Krishna Govind
Bandekar
301/1-A(Part)

328/1(Part)

Private

Partly
Settlement,
partly orchard
and partly
natural cover

1.1764

O: 1) Janu Gaunkar, 2)
Laximan Rama
Gaunkar, 3) Yesso
Rama Gaunkar, 4)
Janardhan Nilkantha
Bhat, 5) Sebastiao
Collaco, 6) Joao
Jeronio Collaco, 7)
Agostinho Colaco, 8)
Communidade of
Loliem, 9) Minguelina
DSouza, 10) M/s.
Gold Resorts and
Hotel Private Limited,
11) Pedro Antonio
Francisco Nevis
Gonsalves, 12) Sophia
Gonsalves, 13) Maria
Martha Fernanda Do
Rego e Pio Rosario
Viegas, 14) Gabriel
Hermenegildo
Crisanto Do Regoage,
15) Maria Brigida
Julieta Do Rego, 16)
Pio Rosario Viegas
OR: Houses belongs
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to: A,D: Cowshed and
House . Rama
Laximan Gaonkar C)
House: Queiro
Maludekar B) Janu
Shab Gaunkar G)
Rama Yessu Gaunkar
F) Manohar Nagu
Velip E) Janu Vithoba
Gaunkar K) Jibalo
Laximan Gaunkar O)
Babay Nagu Gaunkar
J-1) Jaiwant Govind
Gaonkar . 2) Ganesh
Ramu Gaunkar M -
Rama Shabu Gaunkar
L - Janu Narayan
Gaunkar P - Balu
Balso Gaun N - Purish
Devasthan of Tansham
T - Kust Nagu
Gaunkar

328/1(Part)

Total|| 1.5516)||

[F. No. RW/NH-37014/1/2016-NHDP-IV A/3D2]
SHAIKH AMINKHAN, Director
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